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S.0. 886(E),—In excrcise of the powers conferted
by Sub-section (1) of Section 3 of the Conservation of
Foreign Exchange and Prevention of Smuggling Activities
Act, 1974 (52 of 1974), the Ccntral Government hercby
specially empowers Shn P C. Jha, Joint Scorctary to the
Government ol India, {or the purposc of the said section.
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